
- 	 APPLICATION NO. 

W. P., NO. 

MpiioajsJ 

Shri A.KáR. Kurup 

To 

Commercial Complex (8DM) 
Indiranagar 
Bangalore - 560 038 

Dated 

21 DEC1968 
506 	 J88(F) 

-I 

Respondeçt s 
ti/s 	The Secretary, Fro rsonnel, Public Grievances. 

& Pension, New Delhi & 2 Ore 

1. Shri A.K.R. kurup 
391, Kuttieppa Garden 
Ejipuram 
tlivekanagar P.O. 
Bangalore - 560047 

.2. Ce]. V.K.K. Nair 
Advocate 

.16, Hospital Road 
Shivajinagar 	 . 

Bangalore - 560 001 

3 	The Secretary 
ilinistry of Peróonnel, Public Grievances 
and Pensioners' Welfare 
New Delhi - 11

~fence 

001 

4.0 Controller of 	Accounts (Pensions) 
Allahabad 	 . 	 .. . 

Uttara Pradesh 

S. D?ace Pension Disbursing Officer 
No. 1, Dickension Road 
Bangalore - 560 042 

6. Shri M.S. Padmaiajaiah . 	 . 

Central Govt. Stng Counsel . 	 . 

High Court Builing 
Bangalore - 560 001 	 . 

Subject : SENDING COPIES OF ORDER PASSED By THE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above said application(x)on 	8-1288 

End : As above 	. 	

. 	

. 	 (JUDICIAL) 



IF! DATED THIS THE 8TH DRY OF OECEfBER, 1988 

Hon'ble ShriJustice K.S. Puttasuamy, Vice—Chairman 
Present: 	 and 

Hon'ble Shri. P. Srinivasan, Member (A) 

APPLICATION NO. 506/1988 

Shri. A.K. R. Kurup, 
391 , •Futtiappa garden, 
Ejipuram, 
Vivekanagar P.O., 
Bangalore-47. 	 .... Applicant. 

(Shri. V.K.K. Nair, Advocate) 

V. 

Union of India, 
through the Secretary, 
11/6 Personnel, 'Public 
Grievances and Pensionsi 
Welfare, Govt. of India, 
New Delhi —1. 

C.D.A. Pensions, 
Allahabad, 
Uttar Pradesh. 

3. Defence Pension Disbursing Officer; 
No1 , Dickenson Road, 

- 	 Bangalore. 	 .... 	Respondents. 

hri M.S. Padmarajaiah, C.G.S.S.C.) 

This application having come up for hearing to—day, 

made the following: 

0 R D E R 

- 	This is an application made by the applicant under 

Section 19 of the Administrative Tribunals Act, 1985 

• the Act'). 

2. For certain period, the applicant was serving in 

the Indian Army and was discharged in 1959 9  allowing him 

cl .- 	 •. 	 • 



- z.-- -2- 
- - 

the military pension admissible for such ervice., 

On his discharge from the Army, the applicant join-

ad service as a civilian Precisior Grinder in the 515 Army 

Base Workshop, Ef9E, eangalore where also he has retired 

on 31.12.1994 on attaining superannuation drawing admissi-

ble civil pension due to him thereto. 

On the recommendations of the 4th pay commission, 

the minimum pension payable to military and civilian 

emplo'yees was stepped up to Rs.375/- per month. In pursu-

ance of that order, the applicant was allowed to draw a 

sum of R.375/- as military pension from 1.1 .1986 as 

against R.80/- he was drawing in addition to civil pen-

sion of R.580/- with which he had no grievance. But, 

in the month of September, 1987, the payment of military 

pension of Rs.375/- being paid to the applicant was with-

held by the Pension disbursing officer on which there 

was some correspondence between him and the authorities, 

On a further re-examination of the whole matter 

Government in its order dated 8.3.1983 (Anpexure-R2) had 

regulated the minimum pensions payable from 1.1 .1986 sit-

self. In terms of that order, the validity of which is 

not challenged, the applicant is now entitled for certain 

military pension but not Rs,375/_ as originally allowed to 

him. Col. V.K.K. Nair, learned Advocate appearing for 

the applicant does not rightly dispute this position. 

But, he urges that in terms of that order as also another 

I 

	order made by Government on 19.11.1987 (Annexure-R3) the 



it  amp.  r1r7Vf":`SWnydU,, 
 

rthe ap  

arid payments made in conformity with those-orders.; 

: 
6. In their reply, the respondents have asserted 	: 

that the amounts due to the applicantin:terms of the. 
: 	 had been 

	

two orderé of Governmentettledwhich'is disputed 	I 

by the applicant. 

On the developments that had occured all that is 

now required to be done is to direct the respondents to 

furnish a consolidated upto date statement of 

accounts for the period from 1.1.1936 till 31.12.1938 
I 

clearly indicating the details of amounts recoverable 

from the applicant and payable to him, if any and arrange 

for the payment of the amounts that may be found due to 

him with expedition. 

On the foregoing discussion, we direct the respofl-

furnish a statement of calculations to the appli- 

/ 	 '\, bt for the period- from 1.1.1986 to 31.12.1988 clearly 
f 	 r 

the details of amounts due, recoverable and 

yable Pi to him with all such expedition as is possible 

in the circumstances and in any event on or before 

15.1 .1939 and arrange for the payment of the amounts that 

TRUE COPY may be found due to him within the same time. 

Application is disposed of in the above terms. 

But, in the circumstances of the case, we direct the 

parties to bear their own costs. 

---H ---- ------- - 
is 

CER 
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ADDh1OPAL BENCH 

BANGALOI4E 	 - 	 - 


